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12.00 Hrs.

ARREST AND RELEASE OF
MEMBERS

MR. SPEAKER: 1 have to inform
the House that 1 have received the
following three identical letters dated
the 2Ist August. 1968 from the Sub-
divisional Magistrate, Tughlak Road.
New Delhi:—

I have the honour to inform
you that I have found it my
duty, in the exercise of my
powers under section 64 of the
Criminal Procedure Code to
direct that Sarvashri Madhu
Limaye. J. H. Patel, and
George Fernandes, members,
Lok Sabha, be arrested under
section 188 IPC for demonstra-
ting and shouting slogans in
front of the Russian Embassy
in defiance of the prohibitory
orders promulgated under sec-
tion 144 Cr.P.C. at Shanti Path,
within the jurisdiction of Police
Station, Chanakya Puri, New
Delhi. at 6-15 p.m. today.

Sarvashri Madhu Limaye,
J. H. Patel and George Fernan-
des, members. Lok Sabha, were
accordingly  arrested at 6-15
p.m. today and are being pro-
duced before the Judicial Ma-
gistrate, New Delhi, for trial
today.”

I have also received the following
letter. dated the 21st August, 1968
from the Magistrate, First Class, New
Delhi:—-

*1 have the honour to inform
you that Sarvashri  Madhu
Limaye, J. H. Patel and George
Fernzndes,  members, Lok
Sabha. were pioduced before
me today. The proceedings were
adjourned till 7th  September,
1968. 1In the meanwhile. the
above mentioned members of
Parliament were released and
requested to appear in the
Court on that date.”

st o wa (qfY) : weaw wEEa,
o fee frogare = fAm oan 2
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Heow WY : AH ATAW @ 2

MR. SPEAKER: Whatever he
wants to say he has said. Now let him
resume his seat. But I am not going
to compel the Home Minister to say
anything.
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FTAT 74T 2 7 There should be in -
vestigation as to how they have
been arrested and why the magis-
trate arrived at the scene only at
10 O'Clock.

MR. SPEAKER:
today at 2 O’ Clock.

That is coming

st sEw fagrd aowat . IW AW
F Wi AG F7 @ g faeelt @
mﬁaﬁﬂmw%ﬁiﬂﬂ- HqIFTT
gz | ow AE? T AT
ATAANIT A e a9 & A .

MR. SPEAKER :
we will ask him.

In the afternoon
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Arrest and Release 328

of Members

s @A™ § oamd wi
144 &1 &t s SRR

SHRI RANGA (Srikakulam): May
1 say a word? We, along with so
many of our colleagues, more than
100 of us, have gone there today in
a peaceful manner and in a silent way
we demonstrated our dissatistaction
with what is happening there. We ex-
pressed our protest and we denounced
the methods and steps pursued by
Soviet Russia. But we did it silently.
We were not obstfucted by the police.
We did not have any difficulty at all
with the police all along the route.
We were successfully able to lodge our
protest. I do not know what has hap-
pened afterwards.

st o ( ) : we
WERA, FATA AT AT g A
or ez g7 ifad

MR. SPEAKER: I have allowed one
leader of your party. If other Mem-
bers want to get up, there will be no
end to it.

SHR1 VASUDEVAN NAIR (Peer-
made): One minute is not too much.

MR. SPEAKER: One hour also
1 do not mind. If you want it. regu-
larise it.

st @ g o § gl am
FAT IEAT g # mwr  smEedT
A g
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MR. SPEAKER: I am not hearing
you: you may say what you like. 1
am not going to answer you. I cannot
prevent you fromt saying whatever you
want to say.

ot @ qreda : FHIT 31T 2

gure fu 1€ gEdr swa=ar aATaT |

12.16 HRS.

APPROPRIATION (RAILWAYS)
No. 3 BILL, 1968

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): Sir, I
beg to move.

**That the bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
service of the financial year 1968-69
for the purposes of Railways, be
taken into consideration.”

MR. SPEAKER: The question is:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
service of the financial year 1968-69
for the purposes of Railways, be ta-
ken into consideration.”

The motion was adopted.

MR. SPEAKER: The question is:

“That clauses 1. 2. 3, the Sche-
dule, the Enacting Formula and the
Title stand part of the Bill.”

The motion was adopted.

Clauses 1, 2, 3, the Schedule, the Enac-
ting Formula and the Title were added
b to the Bill.

SHRI C. M. POONACHA: Sir, 1
move :

“That the Bill be passed.”

MR. SPEAKER: The question is :
“That the Bill be passed.”

The motion was adopted.

SRAVANA 31, 1890 (SAKA)
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12.17 HRs.

APPROPRIATION (RAILWAYS)
No. 4 BILL, 1968

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): Sir, I
beg to move.

**That the Bill to provide for the
authorisation of appropriation of
moneys out of the Consolidated
Fund of India to meet the amounts
spent on certain services for the
rEl.trpcrses of Railways during the
nancial year ended on the 31st day
of March, 1966, in excess of the
amounts granted for those services
and for that year, be taken into
consideration.”

MR. SPEAKER: The question is:

“That the Bill to provide for the
authorisation of appropriation of
moneys out of the Consolidated
Fund of India to meet the amounts
spent on certain services for the
purposes of Railways during the
financial year ended on the 31st day
of March, 1966, in excess of the
amounts granted for those services
and for that year, be taken into
consideration.™

The motion was adopted.

MR. SPEAKER: The question is:

“That clauses 1, 2, 3, the Sche-
dule, the Enacting Formula and the
Title stand part of the Bill.”

The motion “was adopted.

Clauses 1, 2, 3, the Schedule, the Enac-
ting Formula and the Title were added
to the Bill.

SHRI C. M. POONACHA: Sir, I
move :

“That the Bill be passed.”

MR. SPEAKER: The question is:’
“That the Bill be passed.”

The motion wus adopted.

*Moved with the recommendation of the President.



